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(21 A cop)' of the Annual Reporlofthe 
Nadonal Productivity Council, New 
Delhi for the year 1967-68. 

[Placed In LIbrary. See No. LT·1965:69.] 

SHRI N. K. SOMANI (Nagaur): Sir, 
on a point of order. I would like to bring 
to your aUenlion and to point out to the 
House a certain serious omission, al'd I 
hope I will be permitted to speak. Because 
of the omission, it is relevant to speak. 

MR. SPEAKER: If there is anything 
particular, you should have Biven me advance 
nOlice. 

SHRI N. K. SOMANI: This is about 
ilem 3(2) of Ihe papers laid on the Table. 

MR. SPEAKER: You can give notice 
00 it. They are just beioll placed 00 the 
Table. 

SHRI N. K. SOMANI: I wanl to say a 
few words on it. 

MR. SPEAKER: I am sorry I am oot 
allowing It. 
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NOJ1FICA11ON BTC. IU!. _ADA WATBR 
DISPUTII TlUllVNAL 

THB DEPUTY MINJITBR IN THE 
MINISTRY OP IRJUOATION AND 

POWER (SHRI SIDDHESHWAR 
PRASAD) : On behalf of Dr. K. L. Rao. 
bcg to lay on the Table-

(I) A copy of Notificatioo No. S. O. 
4054 t Eoglish version) and S. O. 
4055 (Hind versioo) published in 
Oazette of India dated the 6th 
October. 1969, constiluting "the 
Narmada Waler Disputes Tribu· 
nal". [Placed in Library. !.ee 
No. LT·1967;69.] 

(2) A copy oach of Reference No. 
12 l 669.WD. dated the 6th October 
1969 and No. IO/I/69.WD, dated tb; 
16th October, 1969 to the said 
Tribunal (Hiodi and English ver. 
sions). [Placed in Library. See 
No. LT.1967j69.] 

NOTIFICATIONS UNDO FORWAIlD CONTRACTS 
(REGULATION) ACT. 1952 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVELOP. 
MENT INTEIINAL TRADE AND 
COMPANY AFFAIRS (SHRI BHANU 
PRAKASH SINOH): On behalf of Shri 
K. V. Raghunatha Reddy I beg to lay 00 
the Table-

(I) A copy each t,r the following 
Notificatioos issued uoder section 
6 of tbe Forward Contracts (Regu. 
lation) ACI, 1952 :-

(i) S. O. 3211 (English versIon) 
and S. O. 3212 (Hindi v~nion) 
published In Oaulle of India 
dated tbe 9th August, 1969. 

(il) S. O. 321S (English venion) 
lind S. O. 3216 (Hindi version) 
published in Oueue or India 
elated tbe 9th August, 1969. 
[PlacN III Llbrtlry, S,.,. No. 
LT.196I/69.] 

(2) A copy of tile Annual Report 
(Hindi and EaiI/s11 venions) of tho 
TrtIde Mark. ReaiIllY for the ,ear 
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[Shrl Bhanu Prakash Singh] Pradesh. [P/ac.d In Library. 
See No. LT. I 970!69]. ending the 31st March, 1969, under 

section 126 of the Trade and 
Merchandise Marks Act, 1958. 
[Placed in Llhrary. See No. LT-
1969/69]. 11.21 bra. 

REGISTRAllON Of EUcrORS SECOND (AMEND-
MENT) RULES, 1969; AND N011PICATIONS 
UNDER REPRESENTATION Of mE PEOPLP. 

Acr,I950 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW AND IN THE 
DEPARTMENT OF SOCIAL WELFARE 
(SHRI M.YUNUS SALEEM) : I bcS to lay 
on the Table-

(I) A copy of the Registration of 
Electors (Second Amendment) 
Rules, 1969, published is Notifica-
tion No. S. O. 3307 (Eng'ish 
version) and S. O. 3308 (Hindi 
\'ersioo) in Gazette of India dated 
the 16th August, 1969, under sub-
_tion (3) of section 28 of the 
Representation of the People Act, 
1950. 

(2) A copy each of the following Noti-
flcations under sub-section (2) 
of section 9 of the Representation 
of the People Act, 1950 :. 

(i' S. O. 3835 published in Gazette 
of India dated the 17th SepteDl-
her, 1969 making certain correc-
tion in Part B of Schedule XX 
to the Delimitation of Parlia· 
mentary and Assembly consti· 
tuencies Order, 1966 in respect 
of Himachal Pradesh. 

(ii) S. O. 4053 published in Gazettc 
of India dated the 3rd October, 
1969 containina errata to 
Notification No. 282!I/MY!69 
dated the 30th July, 1969. 

(III) S. O. 4231 published in Gazette 
of India dated the 16th October, 
1969 making certain corrections 
and amendmcnll in Part B of 
Schedule I to the Delimitation 
of Parliamentary and Assembly 
CoDstituencin Order, 1966 in 
respect of Ihe Stalo of Andhra 

ASSENT TO BILLS 

SECRETARY: Sir, I lay on the Table 
followilll ciaht BiII~ passed by tho Houses 
of Parliament during the last session aDd 
aSSCDted to since a report was last made to 
tho House on tho 22nd July, 1969 :-

(1) The Press Council (Amendment) 
BiII,I969. 

(2) The Central Sales Ta~ (Amend. 
ment) Bill, 1969. 

(3) The Appropriation (Railways) No. 
3 Bill, 1969. 

14) The Appropriation :Railways) No. 
4 Bill, 1969. 

(5) The Appropriat ion 'No.4) Rill. 
1969. 

(6) The Bihar State Le,ialature 
(Delegation of Powers) Bill, 1969. 

(7.1 The Foreign Marri8ae Bill, 1969. 

(8\ The Banaras Hindu University 
(Amendment) Bill, 1969. 

2. Sir, I also lay on the Tablo coplo-, 
duly authenticated by the Secretary of 
Rajya Sabha, of the followlna eleven Bills 
passed by the Houses of Parliament and 
assented to sineo a report,. as last mad. to 
the HouK on the 22nd July. 1969 :-

(I) The West Bcnpi Leaislatlve 
Council (Abolition) Bill, 1969. 

(2) Tho Indian Railways (Amendment) 
BiII,1969. 

(3) The Bankilll Companlel (Acqulai. 
lion ami Transfer of UndenakiD,.: 
BiII,l969 

(4) The Coal Bcarlnl Areas (Acquisi. 
tioa and Development) Amadmcnt 
Bill, 1969, 


